[
IN THE CENMTRAL ADMINISTRATIVE TRIBUMAL, JAIPUR SEMCH,

JAIPUR
*

Date of erder: 5-2-94
OA Ne. 650,92 (0A 50/90)

Marech Pal Sirngh .. Applicant
VERS US
Union of Indid 3and ethers ' .. Rzspordents
Mr., J, K Kauchik, Ceuncel for tha @prlicént
Mr, M,Rafiq, Ceunsel fer the resperients
CORAM:
HOM' BLE M, GORAL KRISHNA, VICE CHAIFMAN

HOW' BLE Mk, O.P.SHARMA, MEMBER (ADMV)

( ORDER

PE.F HOMN' BLE Mk, GOPAL KRISHMA VICE CHAIFMAN
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In thi® applicdtisp urder Section 19 ¢f the
Adminicirative Tribunals Act, 1985, applic3nt Naresh Pal ﬂingh;

hés chillenged thz impugned erder dAated 182-9-89,

2, We have he2rd the ledarned connzel for the

parties and h3ve gone threugh the recerd cirefully.

3. During the course of arguments, the ledrned
counse) for the applicant stadtes thidt he Aoes het wAnt te
pre & this @applicétion on merite, This apnlication is,

therzfere, Aicnicced with ne order as te cosSts,

! ; Crkvise
(0,P.ShétrR) ' (Gopal Krishnz)
Member (A) . Vice -Cha& irm&n




